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(d) 1f 80, detalla thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHWMATI Al3HA MAlTI): (a) The 
price preference upto 15 per cent in 
favour of small scale units over the 
lowest quotation received from the 
large scale industries has not been 
withdrawn. 

(b) Instructions have already been 
issued to all public sector undertak-
ings to provide the following facilities 
to small scale units:-

(i) Earnest money /security de-
posit need not be taken from 
the small scale units regis-
tered with the Public Enter-
prises concerned or with 
N.S.I.C. 

(ii) Tender sets may be given free 
of cost to small scale units 
registered with the Public 
Enterprises concerned or with 
N.S.I.C. 

(c) No, Sir. 

(d) Does not arise 

Sale of controlled cloth by Central 
Government Employees Consumer 

Cooperative Society 

455. SHRI SHIV SAMPATI RAM: 
Will the Minister of HOME AFFAIRS 
be pleased to state: 

(a) whether it is a fact that the 
Crntral Government Employees Con-
sumer Cooperative Society Limited, 
New Delhi applied and received 
licence to sell controlled cloth at the 
Gale Market Branch Store of the 
Society; 

(b) when the Society received such 
licence and the period for which the 
(ontrolled cloth WU .old there; and 

(c) W'hether it is also a fact that 
the Cloth counter at Gole Market 
Branch Store of the SocIety is closed 
for years and if so, the reasons and 
what is the position of the licence 
issued to the SOCiety by the Civil 
3011-LS-I 

Supplies Authorities to seU controlled 
cloth at CIble lIarbt Branch Stdre fO! 
the beJIeftt of Government servants 
residing in the &reaT 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI s. D. PATIL): (a) Yes Sir. 

(b) The Society received the licence 
on 31st December, 1975 and the con-
trolled cloth was distribUted between 
31st December, 19'15 and 24th Sep-
tember, 1977. 

(c) Sale of controlled cloth at the 
Gale Market Branch has been stopped 
since 25th September, 1977. The 
reasons for stopping sale of controlled 
cloth were reduction in the allotment 
of controlled cloth by the Civil Supplies 
authorities to the Society, which made 
distribution on of cloth uneconomical in 
many branches. However, a licence 
fee of Rs. 100.00 deposited with the 
Civil Supplies authorities has sti11 
been maintained so that sale of con-
trolled cloth would be taken up should 
a need arise and when there is im-
provement in the availability of con-
trolled cloth. 

lAS Oflleen posted in pUDJab 

456 SHRI BALWANT SINGH 
RAMOOWALIA: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether the number of lAS offi-
cers going to Punjab is proportiona-
tely very high; 

(b) whether due to this over quota 
allotment, the State Cadre Officers 
are feeling perturbed; 

(c) whether the Central Govern-
ment received any representation from 
PUnjab Officers; and 

(d) whether Government propoae to 
set this ra tio in order and keep the 
balahce of State Cadre Officers accord-
ing to the other States of the coun-
try? 
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"','l'Ia;, 1IIlfIIT_ GF STAT!: IN 
i 'JWI:, 1II1J1J1SftL¥·0I' BOMB .Aft' AIRS 

(SHRI S. D. PATIL): (a)' No, Sir. 

(b), poes Dot arise • 
. " 1(e)No, Sir. 

(d) Does not arise 
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'Se1tioc up of All lDdla Penal for 
apPointment of ChaIrman aDd Chief 
En(inefrs to state Electl'lclty Boards 

458. SHRI S, B. PATIL: Will the 
Minister of ENERGY be pleased to 
state: 

(a) whether the All India PO\f~r 
Engineers 1I'eaeration }iaa approached 
Government fOr setting up an All 
India penal for appointment of a 
Chai~n and Chief Engineers to the 
'State Electricity Boards; 

(b) ,whether any State Goverqment.'t 
apPOinted non-professlo~1a..as a 
Chairman of the ElectricitY "1Jti&rdJ; 




